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For Petitioner = Mr. Jushan Lepcha, Advocate.

For Respondents
R-1 Ms. Natasha Pradhan, Advocate on behalf of Ms. Sangita
Pradhan, Deputy Solicitor General of India.

R-2 to 4 Ms. Pema Bhutia, Assistant Government Advocate.

ORDER
Learned Counsel appearing for the Petitioner submits that the

matter has been amicably settled between the Petitioner and the
Respondents. Hence, in the circumstance, the Petitioner seeks to
withdraw the instant Petition.

Learned Counsel appearing for the Respondent No.1 and Learned
Government Advocate for the Respondent No.2 to 4 submit that indeed
there was settlement between the parties and they do not seek to
pursue the matter.

In view of the said circumstances, nothing further remains for
adjudication.

Writ Petition stands disposed of as withdrawn.

Pending applications, also stand disposed of.

Judge
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